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My, Bpeaker: 1 will consider 1t
separately. Shri B, S. Kothan.

off slav whw o W7 e TEE
g wra Frwifer sc@ ?

Mr. Bpeaker: You should write to
me; 1 cannot allow anything on the
spot, right now.
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Mr. Speaker: You must write to me
first; you cannot raise it likc this

12-22 brs.

CALLING ATTENTION TO A
MATTER OF URGENT PUBLIC
IMPORTANCE
REPORTED DECISION OF GOVERNMENT TO
DECONTROL COAL

Skrl 8§ 8. Nothari (Mandsaur): I
call the attention of the Minister nf
Steel, Mines and Metals to the fol-
lowing matter of urgent public im-
portance and I request that he may
make a statement thereon:

“The reported decision of the
Government fo decontrol Coal.”

Shri 5. M. Banerjoe (Kanpur): Bir,
Jbefore the Minister makes a state-
ment, I have a submission to make.

Mr. Bpeaker: Is it a point of order?

Shri Nambiar (Tiruchirappall): It
is a point of order in the form of a
submission.
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:

ever any important decision is takes
the Government, either to increase
price of or to
or whatever it Is, it is
the House.
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Mr. Bpeaker: Not now; I cannot
direct them off-hand just mow.

Shri Nambiar: Unless it is leaked out

on the prices and dutnbuthn of coal
was introduced for the first time in
1944 and 1945 respectively, The con-
trols on coals have been reviewed by
Government from time to time. The
first step towards decontrol was taken
in 1959, when Government notified the
price of Grades III-A and III-B non-
coking coals of Bengal-Bihar as “ceil-
ing” prices Inatead of “fixed” prices
“Ceiling” prices were introduced for
hard coke in April 1960. In 1962, the
prices of Grade II non-coking and
Grade HH coking coals were also dec-
lared as “ceiling” prices.

Partial relaxation of distribution

control was effected in 1964, when con-

sumers were allowed to take Grade IL

and Il of non-coking and ungraded

coals of Singaren] as well as soft cole

wb}cctmb- to the restrictions of ra-
tionalised transport,

In 1968, the prices and distribution
hard coks were alag decoatrolled
During the last 10 years, coal pri-
ces have been increased on various

ot
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counts on 23 occamoms. A statement
whowing the increase in coal prices
from time to time and the reasons
therefor is placed on the Table of the
House [Placed in Library See No
LT 944,67

Recently, oppertunily wa. laken of
the meetmg of the Coal Development
Council to discuss the question of de-
control with the producers The lat
ter favoured complete decontrol of all
grades of coking and non coking coals
but urged that such decontrol should
be introduced after about six months
of the acceptance of the recommenda-
tions of the Wage Board on the coal
mining industry and the grant of cor
responding increase m coal price They
stressed that the acceptance of the re
commendations of the Wage Board and
the grant of the cortesponding increase
n coal prices should be simultineous
as otherwise the industry will be un
able to implement the recommendon
lions

As already stated by me earlier,
Government have been constantly re-
viewing the controls on coal and pro-
gresmavely moving in the direction of
decontrol 1t 1s considered by Govern-
ment that present is the moat oppor-
tune moment to decontrol coal, when
there 13 adequate production of coal
and built-in capacity, particularly in
non-coking coals of grade I and below
variety, to produce more without

In the past as mentioned earller, it
has been the practice to give price in.
to compensate for payment of
enhanced D.A to workers, implemen-
tation of any award, incidence of royal-
1y, contribution to the provident fund,
bonus etc with the result that herdly
any incentive was left with the indus-
try In order that coal indus'sy be-
comes economically viable by incress-
ing its efelency, it is felt that the
effect of evary such increase, as men-
tioned earlier, be not passed on to the
consumer. It has accordingly been
to decontrol prices of all cok-

E

E

ing and non-coking coals To the ex-
tent congsidered necessary, however
distitbution of control only on coking
coals required by metallurgical con
Jumers /e steel plants etc would be
retained The movement of coal Im
general would be subject to the prow
sions of the Ralways Act
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Mr Bpeaker; How can it be both?

Fither 1t should be Vyavastha' or #
should be Spashtikaran'

ot oy fawd  nsaw AT g
Biu gqd 7 ¥ wredr wr Ani—

“In the past, as mentioned ocur
Lier, 1t has been the practice to
give price increase to compenvate
for payment of enhanced D A ~ etc

%GR ot At & g, v W
e 4 §

‘To meet the incidence of the
increased royalty As an incen-
tive for achieving the targets laid
down under the Third Plan
periog "

% & g A ag wgy § e ved

farlr av sew ity

. Nafew @y, Zrwf f ewd

Faatrr ame § 1w & wwar § e vt

wTeT ¥t wg & 3% meaw fwar
Tk §—

“.. w th the result that hardly
any jncentive was left with the
industry

3 & faegw fexl sy o wgv § —
“In order that coal industry be-

comes economically viable by in-
creasing i1ts efficiency, it is felt that
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the effect of every such incresse,
as mentioned earlier, be not pass-
sed on to the consumer”
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Mr. Bpeaker: He may ask that o hie
supplementary Mr, Kothar:

Shri 8, §. Kotharl: The industry owes
its troubles to the foung of targets by
the Government The Government
had earlier fixed a target of 97 .mllion
tonnes at the end of the Third Plan
period, but the actual demand came to
not even 68 million tonnes, with the
reault that the industry had a :urplus
production, which it eould not dispose
of. 1 welcome the decision of the Mini-
ister with regard to decontrol of coal
But may 1 point out that it 1s s duty
to see that certain positive steps are
taken to ensure that the industry’s de-
mand is maintained and stimulated.
With regard to the steps, I submit the
Railways are proceeding along the
path of increasing diesehsaturon; that
hass to be stopped, because that also
consumes foreign exchange, The ferti-
liser industry should implement the

e of using coal as one of the raw
materials for manufacturing ferd
lisern

Mr. Speake-; That is a suggestion
Shri 8. 8. Kothari: 1 am giving the

Mr. Speaker: That 15 a suggestion
That may be a valuable suggestion
But he may put the question now

Sbri 8, 8, Keothari: In the rural
be consumed on an

|
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Wow, I comhe t0 my §uestion, What
steps is the Noh, Minister going to
take to see that the exports, which
were quite appreciable befors the In-
do-Pak. war and which have now
gone down, are stimulated again®

Pr. Cheoba Reddy: Regarding the
goneral points that the hon Membe
has raised, 1 would submit that the
question of either control or decon-
trol would not matenslly change the
situation. [t will be the constant en-
deavour of the Mimstry to see to whm
extent it wrl be possible to increese
the utilisat.on of coal. But there arc
other aspects like dieselisation eic
the economy resulting from the wse¢
of naphtha as aganst coal n fertili-
ser factories and so on.

Mr. Speaker: They were all sugge:
tions But what about the exports’
That was his queation

Shri 8. §. Kotharl: | want to knoa
whether m) suggestions are accep!
able to hum

Dr. Chenna Reddy: As for exports
one of the countries to which we weru
exporting @ major quantity was Pak-
tan But in view of the general situa
tion prevailing in regard to the relu-
tionship with Pakisten, it may not
be easy to indicate to what extent
and at what stage 1t will be possible
to have exports to Pakistan. But n
the other countriet we are continu-
ing to mamntain our experts.

ot oy fomd: AT e fe
o ¥raW o Wit ¥ oY woryr

§ dx avd @t N ok § g ofr forwr
ferar oy oy of ofiewsly opblfr a1 Pdw
qiwat et ot ot g oY war vy
t fe ot ozt wrw SraR ¥ wifwe
e ¥ mor we € e o e e
fodaer 7 25T4R, T WY AW WYY T
@y ofie 6 ot 1 % wie o e e
ifad it gt war #t wfee @ o
e wr ot § fis tud O ofic e



10339 Decision to, ABADHA 16, 1880 (SAKA) Decontrol Coal (C A) 10340
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arfge ot vt ofsfodt o
¥ aww g8 w7 wifgr) 9w W
faaar Fatsr Wrweww & ag Wt
¢ Wit e & Fagror & xo o
TN AT e AT awp f
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wreasyd e dwE AW ¥ e ¥
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NEFW WRT ST ¥ ¥ weRy
Nehy S ey S und frr o &
Tt ek & wrgw PRTR fw 13- 602,
3-3-64 WT 22-12-66 &7 ¥A*
¥l o fenerr wpvr & g e R

& %7 yqwr way & Fag ag yor &
mfewy o fidfew B ¥ war b
el avadiq gwar & wwy AW
#tr qv ag ferar § - —

“Incentive to produce inorc

coal during the Srd Five year
plan™
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Dr. Chenna Reddy: From the date
of announcement.

12-36 hre.

RULING REGARDING LAYING OF
PAPERS ON TABLE

Mr, Bpeaker: On the 5th July 1067
Shrn Madhu Limaye raised a point
that mn the case of papers sought to
be laid on the Table by private Mem-
bers, Members should be infurmed ot
the decision taken by the Speaker
whether or not be has allowed the pa
pers 1o be laid The Member sugges
ted that eitber the Speaker should
make &n announcement of his dd ¢
don in the House or an entry should
he made in the List of Business, a*
is done in the case of papers lmd
by Mumsters: Dr Lohla also plend
el for the latter procedure

Or the 6th July, Shn Madhu
Limaye wrote to me that such docu
ments as the Speaker permuts to be
Jaid should be mentioned i the List
of Business and the Member concern-
ed should be called upon to lay the
document in the same manner a»
papers pre laid by Ministers.

The position 15 that in the case of &
paper or document lald by a Mnister,
entry is made in the List of Business
because the Minjster is bimself! res-
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laying of Papers 1oz
(1) it bas been or decmet to

such, no entry about such papers cun
obviously be made in the List ot
Business. However, where 1t 18 de-
cided to treat such a document a
paper laid on the Table, the docu-
ment is placed in the Library and u
reference 10 it 19 fiven in the printed
debates. This applies also to the Min-
isters, who may in the course of then
speeches in the House, lay vapers o:
documents oo the Table of the Housc
There 1s thus no distinetion between
the Ministers and private Members in
thus regard

As the Members deswre that when
the Speaker gaccords the necessan
permission for any paper handed over
ot the Table by a private Member tu
be treated as paper laid on the Table
Members should be informed of that,
I have directed the Secretariat to pub-
(ish the information in future :n Bul-
letin Part II

oft o bk : (mic) gt for
T BT T R 39 fier s wifee
8 wrei H €} o7 wdr ?

Mr. Speaker: Members will be in-
formed of the decishen; it will be pub-
lished in “the Bulletin.
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